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IN THE CENTRAL ADMIN[STRATIVE TRIBUNAL
JODHPUR BENCH AT JODHPUR

- O.A Nos.531/2011, 530/2011, 529/2011, 532/2011, 533/2011, 534/2011 wiixa_MA

142/2012, 53572011, 536/2011, 537/201, 5.5’/2011 539/2011, 540/201., 541/2011/
542/2011, 560/2011, 498/2011, 499/2011, 500/2011, 501/2011, 502/254%, 511/2011,
512/2011, 517/2011, 518/2011, 519/2011, 523/2011, 524/2011, 16/2012, 7712012,
91/2012. 172/2012, 173/2012, 386/2011, 287/2011, 482/2011, 483/2011, 484/2011,
485/2011, 464/2011, 465/2011, 466/2011, 467/2011 & 468/2011

Date of decision: /,4( /E August, 2012

CORAM

. HON’BLEDR. KBS RAJAN, JUDICIAL MEMBER

HON’BLE MR B K SINHA, ADMINISTRATIVE MEMBER

OA No.531/2011

1. Abdul Kadar S/o shri Hafiz Aodul Kadar, aged about 58 years, R/o 12/28
Rehman Colony, Alka Hotel Ke Fas;, Udaipur, at present employed as Casual
Computer Operator, in the office of CIT (A), 16, Mumal Tower, Udaipur.

2. Ajit Singh Chauhan S/o Kesas Singh Chauhan, aged about 29 years, R/o

636 Dholi Magri Gali No.2, bd’upur at present employed as Casual

Computer Operator, in the office of ITO Ward-2(2), 6, New Fatehpura,

Udaipur.

Bhunveshwar Pmeu S/o Onkarnath Paneri, aged about 36 years R/o 37,
Paneri Bhawan, Inside Chandpole, Udaipur, at present employed as Casual
Computer Opelator in the office of ITO (TDS), Udaipur,

4, Dinesh Jain S/o Shri Shanti Lal Jain, aged about 30 years, R/o H.No.208,
Paras Apartment, at present employved as Casual Computer Operator, in the
office of ACIT Circle-2, 6, New Fat:hpura, Udaipur.

5. Hira Lal Dangi S/o Sh. Mighu Lal Dangi, aged about 19 years, R/o
Khatikwada, Bedla, Udaipur, Peoa, «t present employed as Casual Peon in the
office of JT CIT, 6, New Fatehpwe, Udaipur.

(9]

OA No.530/20%1

€< 1. Nagraj Meena S/o Kanji Meena, a32d about 38 years, R/o village Khokhadra,

Kherwada, Udaipur, at present employed as Casual Peon, in the office of ITO
Ward-1 (4) 6, New Fatehpura, Udaipur.

Narayan Lal Dangi S/o Shri Keshu Lal Dangl aged about 22 years, R/o
Khatikwada, Bedla, Udaipur, at present umployed as Casual Peon, in the office of
CIT, 16 Mumal Tower, Udaipur.

[

3. Narbada Shankar Menariya S/o Siri Kalu Ram Ji, aged about 43 years, R/o
village Chirva, Girwa, Udaipur, at preseat employed as Casual Peon, AO (DDO),
Udaipur

4. Narendara Bhatnagar S/o Shri Ashck Bhatnagar, aged about 26 y:ars, R/o 30, -

Chitragupt Marg, Mahila Mandal ke Pass, Udaipur, at present employed as Casual
Peon, in the oftice ITO Ward-2(1), 6, New Fatehpura, Udaipur.

Narendra Purbia S/o shri Himmnia: Lal Purbia, aged about 31 years, R/o
‘H\No 255 Rampura Choraha, Ubhayshia Ji Road, Udaipur, at present employed as
Gas‘\ual Ccomputer Operator in the office of CIT, 16 Mumal Tower, Udaipur.



/>

0A No.529/2011 2

1.Vikram Arya S/o Shri Bhanwar Lal, aget about 26 years, R/o C/o Shankar Sadan,

in front of Central Jail, Rajnagar, Disirict Rajsamand, at present employed as
Casual Chowkidar, in the office of Incoine Tax, Rajsamand.

2.Ramesh Kumawat S/0 Shri Pramanand Kumawat, aged about 27 years, 'R/o E- 239,
Nai Abadi, Kandroli, District Rajsamand, at present employed as C‘asual Data
Entry Operator, in the office of Income . Tax, Rajsamand.

3.Prakash Harijan S/o Shri Kishan Lal Harijan, aged about 26 years, R/o Mukherjee
Choraha, Hari uan Basti, Kankroli, District Rajsamand, at present employed as
Casual Sweeper, in the office of Income Tax, Rajsamand.. .

4.Iswar Lal Prajapat S/o Shri Bhagwan Lal Prajapat, aged about 2 years, R/o Village
Banai Post, Binol Via Kuwaria, Disirict Rajsamand, at present employed as
Casual Data Entry Operator, in the officé of Income Tax, Rajsarnand.

5.Amba Lal Meena S/o Shri Hajari Lal Meena, aged about 33 years, R/o 50 Indra

Collony, Viliage Vasol, District Rajsamand, at present employed as Casual Peon,
in the office of Income Tax, R‘Usamam{ '

OA No.532/2011

.
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Manish- Rawat S/o Shri Dau Lal Ji, aged about 30 years, R/o 14, Mayur Van
Colony, Panerion Ki Madri, Udaipur, at present employed as Casual Computer
Operator, in the office of Guest House, CIT, 16, Mumal Tower, Udaipur.
Manohar Singh Meena S/o shri Nanji Meena, aged about 30 years, R/o village
Karnpuria, Kuwaria, Sarada, Udaipur,.at present employed as Casual Cook, in
the office of Guest House, IT Guest House, H.M. Sector-11, Udaipur,

Padmesh Sharma S/o Shri Harishankar Sharma, aged about 29 years, R/o C/o
Yashwant Purohit, Brahmpuri Mohalla, Bansi, Chittorgarh, at present employed
as Casual Computer Operator, in the ofﬁce of Guest House, Addl. CIT Range
Chittorgarh.

Praveen Sandhaya S/o Shri Sohun; Lal Sanadhaya, aged about” 25 years,
R/0G107, Gandhi Nagar, Sector-5, Chittorgarh, at present employed as Casual
Computer Operator, in the office of Guest House, DCIT, Circle, Chitinrgarh.
Pushkar Choudhary S/0 Nundram. Choudhary, aged about 34 years, R/o
Lakharighati, Near Satyanarayan Temple, Udaipur, at present employed as
Casual Computer Operator, in the™office of Guest House, ITO Ward-3,
Chittorgarh. { )

0A No.533/2011
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Vijay Singh Chouhan S/o Shri HariSingh Chouhan, aged about 33! years, R/o
31, Krisanpura, Gali No.2, Udaipur, at present employed as Casual Peon, in the
office of Jt CIT, 6, New Fatehpura, Udaipur.

Vined Kumar Chouhan S/o shri Chotu Lal Chouhan, aged about 39 years,
R/0482, Hathi Pol, Chaman Pura, Gali No.9, Udaipur, at present employed as
Casual Peon, in the office of CCIT, 6, New Fatehpura, Udaipur.

Yogesh Meena S/o Shri Omprakash Meena, aged about 36 years, R/o Swarup
Pura Mavli, Udaipur, at present empleyed as Casual Peon, in ‘the office of Ito,
TRO, :3-B, Saheli Marg, Udaipur.

Kishen Lal Meghwal S/o Shri Roo= Lal Meghwal, aged about 26 years, R/o
621, Gali No.3, Machlla Magra, H1rar Magri, Sector 11, Udaipur, at present
employed as Casual Peon, ACIT, Circik-2, Udaipur.

Mukta Sharma D/o Shri Nand Lal $iharma, aged about 31 years, R/o 103, AR
/ Complex, Sector 14, Udaipur, at fresent employed as :Cansal. Computer
Operator, in the office Sevottam CIT €, New Fatehpura, Udaipur.
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0.A. No.534/2011 with MA No. 142/2012

; 1. Naresh Menaria S/o Shri Kishan Lal Menarla, aged about 25 years, R/c 255,
S Badgoan, Udaipur, at present employeéd as Casual Computer Operator, in the
‘ office of ITO Ward-2(1), 6, New Fatehpura, Udaipur.

Pankaj Joshi S/o Shri Kaluram Ji, aged about 31 years, R/o Shreenath General

Store, Goverdhan Villas, Udaipur, at present employed as Casual Computer

Operator in the office of ITO Ward -1 (1 J 6, New Fatehpura, Udaipur.

3. Prashant Singh Ranawat S/0 Mahipal $ingh Ranawat, aged about 30 years, R/o
29, Anand Vnhax Near Secondary ocaool DPS School Road, Sobhagpura,
Udaipur, at present employed as Casual Computer Operator in the office of Addl.
CIT, Range-2, Udaipur.

4. Rekha Gehlot D/o Chotu Lal, aged about 36 years, R/o H.M. Sec. 5, Banjara Basti,

Udaipur, at present employed as Casual Sweeper, in the office of JCIT, Central,

Udaipur.

Rugesh -Dangi S/o Shri Nathu Dang1 aged about 25 years, R/o Village Thor,

Th.Girwa, Udaipur, at present employed as Causal Peon, in the office ot CIT (A),
16, Mumal Tower, Udaipur.

O
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OA No.535/2011

T A 1. Teji Lal Meena S/o Shri Dungar Lalji, >aged about 19 yeers Rio Villag,e

Karnpuria, Kuwaria, Sarada, Udaipur, at present employed as Casual Coo, in the
office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

2. Tilkesh Soni S/o Shri Prahlad Soni, aged about 24 years, R/o 342 Lapada, Sunero

Ka Mohallla, Chittorgarh, at present employed as Casual Computer Operator, in

the office of Guest House, ITO ward-2, Chittorgarh.

Yashwant Purohit S/o Shri Shyam Lal Purohit, aged about 27 years, R/o

Brahmpuri Mohalla, Bansi, Chittorgarh, at present employed as Casnal Computer

Operator; in the office of Guest House, ITO, Ward-1 Chittorgarh.

4, Niranjan Nath S/o0 Shri Dungar Nath, aged about 30 years, R/o C.O.
Gumaniyawala Aap Kari Aaukt Bhawan, Panchwati, Udaipur, at present
employed as Casual Peon, in the office o[ Guest House, CIT< 16 Mumal Towecr,
Udaipur.

5. Dinesh Harijan S/o shri Gamela Ji Har)au aged about 40 years, R/o Kachi Basti,
Gandhi Nagar, Harijan Basti, Udaipur, 4t present employed as Casual Sweeper in
the office of Guest House, IT Guest Hodsg, H.M. Sector-11, Udalpur :

6. Kishan Lal Dangi S/o Shri Udai Lal Dangi, aged about 25 years, R/o vxllage
Manpura, Lakhawali, Udaipur, at presént employed as Casual Chowkidar in
Income Tax Office, 6, New Fatehpura, Udaipur.

(W3]
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OA No.536/2011
&

1. Ravi Shankar Bagoria S/o Late Shri Dagla Ram Bagorla aged about 30 years,
~ R/o Ram Snghji Ki Bari, Sector-11, House No.5G 14, Udaipur, at present
employed as Casual Peon, in the office JCIT (TDS), Udaipur.
Sashi Kala Gari D/o Babu Garu, dged about 44 years, R/o 68 Ward No.49,
Takahar Colony, Udaipur, at present employed as Casual Sweeper in the
- office of ITO TRO, 13, B Saheli Marg.
. Vishram Bariwa S/o Shri Ram Sahai, aged about 36 years, R/o Nea' Income
. Tax Office, Jain Marvle Ki Gali, Kavakheda, Bhilwara, at present employed
s Casual Waterman/Peon, in the' office of Income Tax Officer (DDO),
“Bhilwara Range, Bhilwara.
B’umngl Yadav S/o shri Ram Dea dria, aged about 29 years, R/o Near
hmumath Mandn Kaval\heda thlwara at present employu as Casual

o




Mahendra singh Rathore S/o Shri: Raghuvu Singh Rathore, aged about 24

5.
years, R/o House No. 308, Ward No.7, Jawahar Nagar, Bhilwara, at present
employed as Casual Wdterman/Peon in the .office of Income Ta2x Officer-
(DDO), Bhilwara Range, Bhllwara
OA No.537/2011

1. Sohan Lal Danm S/o Shri Nathu Lal Dangl aged about 24 years R/o 618,
Gali No.2, Kailash Colony, Machlla Magra Hiran Magri, Sector-11, Udaipur,
at present employed as Casual Peon,:in the office of CCIT, Udaipur.

Sonali Patwa D/o Sri Ashok Kumm Patwa, aged about 29 years, ‘R/o 95,
Patwa Street, Jagdish Chowk, Udaipur, at present employed as Casual
Computer Operator in the office . of ACIT Circle-1, 6, New Fatehpura
Udaipur,

Sonu Chouhan S/o shri Girdhari Lal Ji, aged about 25 years, R/o 54 Gandhi

Nagar, Harijan Basti. Udaipur, at présent employed as Casual Sweeper, in the
office of CIT, 16 Mumal Tower, Udaipur.

4, Vaxdl Chand - -Dangi S/o Shri Jagannath Dangi, aged about 38 years, R/o
Dangiyon Ka Guda, Thesil Girwa, Udaipur, at present employed as Casual
Chowkidar, ITO TRO, 13-B, Saheli.Marg, Udaipur.

5. V_arsha‘ Mehta D/o Shri Statish Chandra Mehta, aged about 29 years, R/o

338, Adarsh Nag,ax Sec.-4, Udaipur, at present employed as Casual
Computer Operator in the office of ITO Ward-1 (4), 6, New Fatehpura
Udaipur.

1~
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OA No.538/2011

S

B Jai Singh Sarangdevot S/o shri Nitbhay Singh Sarangdevot, aged about 29
years, R/o Bmhmpmi Kanod, Udaipur, at present employed as Casual
Computer Operator in the ofﬁce of ITO Ward-1(1),6, New Fatehpura
Udaipur,

2, Jaswant Singh S/o Shri Arjun Singh, aged about 32 years, R/o Rasala Chowk
Nathdwara, Rajsamand, at present employed as Casual Computer Operator in
the office of CCIT, 6, New Fatehpura, Udaipur. '

3. Kamiesh Kumawat S/o shri Ashok: J1 Kumawat, aged about-33- years R/o 2
TA 41, Hiran Magri Sec.5, Udalpux at present employed as Casual Peon in
the office of CIT, 16 Mumal Tower, Udaipur.

4, Kanhiya Lal Dangi S/o shri Hakma i Dangi, aged about 35 years, R/o village
Bhawarasiya, PO Daroli Udaipur, at present employed as Casual Peon in the
office of CCIT, 6, New Fatehpura, Udaipur. _

5. Kishere Kumar Yadav S/o Shri Bheru'Lal Yadav, aged about 41 years, R/o
719, Krishanpura, Near Ganesh Takri; Udaipur, at present employed as Casual
Driver in the office of CIT (A), 16, Mumal Tower, Udaipur.

OA No.539/2011

Kuldeep Singh S/o Shri Hari smgh ‘Chauhan, aged about 35 years R/o 31,
I\rlshanpula Gali No.1, Udaipur at! present employed as Casual Peon, in the
5,\ office of TRO, Udaipur, Newfatehpira, Udaipur.

g ‘Mahesh Clmndla Kulambi S/o Ram handra Kulambi, aged about 30 years,
= R/o 47, Meera Nagar, New Rampura Colony, Udaipur, at present eniployed as
=, Chsual Computer Operator in the office of AO (DDO), Udaipur.

¥ Ivhhesh Nagda S/o Shri Bhanwar Lal Nagda, aged about 30 years, R/o 174,
=~ Takeri, Hompura, Ganesh Tractor Va Pass, Udaipur, at present employed as
_“Casual Computer Operator in the office of ACIT, Circle-2, Udaipur.-

L
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5
Manish Sanadhya S/o shri Shivprgkash Sanadhya, aged about 28 years, R/o
44, Kailash Marg Jagdish Chowlk; Udaipur, at present empivyed as Casual
Computer Opexatox in the office of ITO Ward-Dungarpur, 6, Newfatehpura,
Udaipur.
Manisha Sharma S/o Shri Pushkar Lal Sharma, aged about 33 years, R/o 258,

Ganesh Nagar, Pahada Udaipur, at present employed as Casual Computer
Operator in the office of CIT (A), 16, Mumal Tower, Udaipur.

OA No.540/2011

1.

Rajesh Rathod (Sunil) S/o shri Bhawar Singh Rathod, aged about 41 years,
R/o 71, Yadav Colony, Ambamata, Udaipur, at present employed as Casual
Peon, in the office of Guest House, Addl. CIT, R-2, 6, New Fatehpura,
Udaipur. ~ _

Rajmal mali S/o shri Nagji Mali, aged about 34 years, R/o Sichai Nagar,

Kherwara, Chittorgarh, at plesmt employed as Casual Peon, in the office of
Guest House, JCIT,

Smt. Geeta Bai D/o shri Kalyan Lal Ji, aged about 40 vears, R/o 20,

Panchwati nagar Palika Colony, Chittorgarh, at present employed as Casual
Sweeper, in the office of Guest House, ITO, Chittorgarh.

Sohan Lal Meena S/o shri Ram Lal Meena, aged about 32 years, R/o 155,

Nela Girwa, Udaipur, at present employed as Casual Cook, in the office of
Guest House, 1T Guest House, H.M. Sector-11, Udaipur.

Sunil Sukhwal S/o Shri Rajkumar Sukhawal aged about 24 years, R/o 350,
Krishna Pura Udaipur, at present employed as Casual Peor, in the office of
Guest House, 1170 Ward-2(2), 6, New Fatehpura, Udaipur,

OA No.541/2011

1.
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Ambalal Gameti S/o shri Laluram Gameti, aged about 31 years, R/o 109
Kishan Poul Salvi Colony, Udaipur, at present employed as Casual Cook, in
the office of I'T Guest House, H.M. Sector-11, Udaipur.

Deepak Dangi S/o Shri Nathu Lal Dangi, R/o 21 Khatikwada, Bedla, Udaipur
at present employed as Casual Peon, in the office of Guest House, ITO Ward-
1(1), 6, New Fatchpura, Udaipur.

Dharmendra Kumawat S/o shri Om Kumawat, aged about 33 years, R/o 3
Nagar Parisad Colon, O/s Braham Pol, Udaipur, at present employed as
Casual Computer Operator, in the office of Guest House, CCIT, 6, New
Fatehpura, Uaipur.

Gopal Dangi S/o shri Ganesh Lal Dangi, aged about 21 years R/o Lakadwas,
Mota Devra, Udaipur, at present employed as. Casual Peon, in the office of
Guest House, ACIT, C-1, 6 New Fatehpura, Udaipur.

Jumme Khan Pathan S/o shri Akbar Khan Pathan, aged about 31 years, R/o
village Bathera Ki Saxay, Droli, Udaipur, at present employed as Casual
Computer Operator, in the office of Guest House, CCIT, 6 New Fatehpura,
Udaipur.

OA No. 523/2011.

J 1tenr‘ra Singh Rajput S/o Shri Ratar Singh Rajput aged about 33 years resident of

/,—7;\\ >C‘a ual Computu Opualox, in the Office of Income Fax Officer, Ward No. 4,
i ;: KN \B

fyvara, Range Bhilwara,
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Ji!;'mdc'r_Shm'ma S/o Shri Rameshwar "Lal Sharma aged about 23 years, resident of
VUay.Smgh Pathik Nagar, Bhilwara at present employed as Casual Computer
Operator, in the Office of Income. Tax Officer, Ward No.2, Bhilwara Range
Bhilwara. : .

Ratan Lal Sen S/o Shri Gopal Lal Sen aged about 32 years, Resident of 17, Kawa
Khera, Bhilwara at present employed ias Casual Computer Operator, in the Office
of Deputy Commissioner of Income Tax, Circle, Bhilwara Range Bhilwara.

G

4, Vishal Kumar Modi S/o Shri Jhamak Lal Modi aged about 28 years Resident of
C-239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator
in the Office of Income Tax Officer, Ward No. 3, Bhilwara Range, Bhilwara.

w

Abdul Qudir S/o Shri Abdul Muqeeni Quazi aged about 24 years, Resident of In
Front of Idgah, Sanganeri Gate, Bhilwara, at present employed as Casual
Computer Operator in the Office of Joint Commissioner of Income Tax, Bhilwara
Range, Bhilwara. .

QA No. 524/2011

1. Rajkumar Mali S/o Shri Rameshwar ‘Lal Mali aged about 23 years, Resident of ——=p—o

Shahpura Road, Sanganer, Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward — 1, Bhilwara Range Bhilwara,

2. Bharat Kumar Modi S/o Shri Mohan Lal Modi aged about 28 years, resident of C-
239, RK. Colcny, Bhilwara at preésent employed as Casual Computer Operator in the
Otfice of Income Tax Officer, Ward 4, Bhilwara Range Bhilwara.

3. Gaurav Thouhan S/o Shri Ram Prasad Chouhan aged about 21 years Resident of
H 466, Kirti Nagar, Shastri Nagar Extention, Bhilwara at present employed as Casual
Computer Operator in the Office of Incomé Tax Officer, Ward No: 2, Bhilwara Range
Bhilwara. . : S

4, Pushpkant Sharma $/0 Shri Nanu Ram Sharma aged about 31 years Resident of
Jityan, The. Kotri, District Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward 3, Bhilwara Range Bhilwara.

OA No. 77/2012

Ram Sagar Meena son of Shri Sukhpal Meena, g
Resident of House No.71, Ward No.27, Near'LIC, Kila Road, SRy
Chittorgarh at present employed on the post of Casual

Peon in the office of Income Tax Officer (DDO)

Chittorgarh. - :

(By_Advocate ‘Mr.J.K Mishra in all the above lcases)

Tl s, _ S

1y Un-ifoxi‘bf I})dia through Secretary, Central anrd of Direct Taxes, Midistry of Finance,
Governimerit of India, North Block, New Dellii. - :

2> The! Prifigipal Chief Controller of Accounts (Pr.CCA), Central Board of Direct
Taxes; New.Delhi.

3ﬂijf.CQmmissioner"'of Income Tax (CCA}, C.R. Building, Statute Circle, B.D. Road,
Jaipur. 7 .
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4. The Secyctary to Govt. of India, Muus‘ry of Personnel, Public Grievances and
Pensions. Department of Personnel and Training, North Block, New Delhi<110 001.
5. Chief Commissioner of Income Tax, 6, ’\ch Fatehpura, Udalpur

Rcspondents
(By Advocate Mr. Varun Gupta for R 1 t0 3 ‘/ 5.
- & Advocate Vinit Mathur ASGI with Arnkur Mathur for R.4)
OA No.542/2011
1. Devilal S/o shri Dala Ram, agec about 25 years, R/o village & Post Moongra,

Via Balotra, Tehsil Pachapadara, District Barmer, at present employed as
Casual Computer Operator in the office eof Income Tax Officer Ward, Balotra
District Barmer, :
2. Poonam Chand S/o Shri Hari Bhajan, aged about 26 years, R/o C-7, Ram Bag
Kaga Colony Mahamandir, In the office of Chief Commissioner of Income
Tax, Jodhpur.
Ashok Kumar Sharma S/o Shri Paxmanand Sharma, aged about 36 years, R/o
Behind Mandore Krishi Mandi, Maderana Colony, Near Shishu Niketan
School, Jodhpur, at present employed as Casual Computer Operator, in the
office of Chief Commissioner of Income Tax, Jodhpur.
4. Barma Mecena S/o shri Balal Meena, aged about 22 years, R/o 23 Laxmi
Nagar, Paota, C Road, Jodhpur-at present employed as Casual Peon, in the

-----

office of Chiel Commissioner of Income Tax, Jodhpur.

(VS

OA No. 5602011

1. Gaurav Sharma S/o Shri HariShankdr Sharma, R/o House No.474,Ward No.9,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn.

2. Manish Sharma S/o Shri Ram Pratap Sharma, R/o House No.185, Ward No.11,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tux Office Harumangarh Jn.

3. Bhanwar Lal Mund S/o0 Shri Girdhari Lal Mund, R/o ward No.6, Sector No.12-L,
Purani Kunja, Near Children Park, Hanumangarh-335512 Hanumangarh- 335512
at repent employed as causal Dam Emry Operator in the Income Tax Office
IIarumangmh In

OA No. 498/2011

-

1. Sanjay Kumar Kumar S/o Shri Harish Kumar, aged about 25 years, resident of
Near Sarjawa Gate, Kumaharwada, Sirohi, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Sirohi.

S

Sarwan Kumar S/o Shri Charan Das aged about 27 years, resident of Keshar Bag,
Harijan Basti, Behind Central Jail, Ratanada, Jodhpur, at present employed as
Casual Safaiwala, in the office of Income Tax under PRO CCIT, Jodhpur.

Dinesh-Teji S/o Shri Ramesh Teji, aged about 30 years resident of House No.
... 104, Bembay Motor Choraha Road, Near Bendra Acupuncture, Jodhpur, at
C wpu,bu)t cmployed as Casual Peon in the Office of Income Tax, CIT (A), Jodhpur.

(VS

K SllliC§l) Kumar S/o Shri Ramesh Kurar aged about 28 years, resident of Gudria

[\ “Jav,. Pilkani Nari, Sumerpur, District Pali, at present employed as Casual

R PR— Comp'utm Operator, in the office of Income Tax Officer, Sumerpur, District Pali.
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?111181113114111 SD/o Shri Jai Singh aged about 40 years, resident of VIill. Kumtia
ehsil Bali, District Pali, at present employed as Casual Chowkidar i : ’
of Income Tax Officer, Mount Abu. District Sirohi, i the offic

OA No. 499/2011

.
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*Rajendra Gurjar S/o Shri Kishan Lal Gurjar aged about 39 yeafs, resident of

H.No. 1?_3, Sardarpura 1* C Road, Jodhpur, at present employed as Casual Peon
n the Office of Income Tax Joint CIT, Jodhpur,

Hansraj S/o Shri Tulsi Ram aged about 21 years, resident of Kalal Colony,
Jodhpur at present employed as Casual Chowkidar in the Office of Income Tax,

- CCIT, Jodhpur,

Gautam Samariya S/o Shri Mohan Lal Samariya, aged about 34 years, resident of
Gali No. 11. Kalal Colony, Jodhpur, at present employed as Casual Peon in the
Oﬂ'u::c of Income Tax, CIT 1, Jodhpur,

Narendra Singh S/o Shri Kishore Singh aged about 21 :ycars resident of Gali No.
2, Ganeshpura, Ratanada, Jodhpur, at present employed as Casual Peon in the
Office of Income Tax ITO (System), Jodhpur.

Vikram Singh S/o Shri Bal Kishan Singh aged about 31 years, resident of B-76,
Arvind Nagar, Air Force, Jodhpur, at present employed as Casual Peon in the
office of Income Tax, CIT - 1, Jodhpur. '

OA No. 500/2011
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Hari Ram Meena S/o Shri Badri Prasad Meena, aged about 26 years, resident of
C/o Rajendra Kumar Mahavar, Prithvipura, Rasala Road, Jodhpur, at present
employad as Casual Peon in the Office of Income Tax, Ward — 1(3), Jodhpur.

Shailendra Shankhla S/o Shri Surendra Singh Shankhla aged about 26 years,
resident of Manak Chowk, Jodhpur, at present employed as Cosval Peon in the
Office ol Income Tax Ward 2 (2), Jodhpur, :

Alok Vyas S/oi Shri Jagdish Narayan, aged about 26 years, resident of Sector —

7E, 39 Kudi Bhagtasani H.B. Jodhpur, at present employed as Casual Peon in the -

Office of Income Tax, Valuation Officer, Jodhpur.

Gulab'$/0 Shri Hari Bhajan aged abiout 33 years, resident of Ram Mohalla, Kaga-aa

7

Colony, Jodhpur, at present employed as Casual Computer Operator in the Office
of Income Tax Ward 3 (3), Jodhpur. )

Amit Pandit S/o Shri Hari Das agéd about 28 ‘years, resident of Udai Mandir,
Tilak Nagar, Jodhpur at present employed as Casual Peon in the Office of Income
Tax Ofticer (Audit), Jodhpur. '

OA No: 501/2011
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Lal Chand Nath S/o Shri Laxman Nath aged about 31 years, resident of 44-B,
Adarshk Nugar, Pali, at present empleyed as Casual Computer Operator, in the
Office of Income Tax, Joint CIT, Pali. L

Amar Singh S/o Shri Ram Karan Siijigh aged about 206 years, residznt of House
No. 346. Subhash Nagar A, Pali, at present employed as Casual Waterman / Peon
in the Ofhice of Income Tax, Joint Cl-l;lf, Pali.

&




9.

Ishwar Sharma S/o Shri Parshram Sharma, aged about 26 years, resident of House
No. 52, Rujendra Nagar, Near Mahila Police Thana, Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Joint CIT, Pali. -

(&5}

4, Sharwan Kumar Bhati S/o Late Shri Binja Ram aged about 34 years, resident of
Vill. and PO Barsa Via Marwar Junction District Pali, at preseni employed as
Casual Waterman / Peon in the Office of Income Tax,-Joint CIT. Pah

5. Lalit Kumar S/o-Shri Bhanwar Lal aged about 25 years, resident of Viil. and Post
Indra Colony, Raiko Ki Dhani, Khinwara, Via Marwar Junction, District Pali, at
present cmployed as Casual Com puter Operator, in the office of Income Tax,
JomlClF Pali.

0A No, 502/2011

1. Lalit Gehlot S/o Late Shri Mangi Lal aged about 27 years, resident of Vill. and

, Post Dhamli, Via Marwar Junction, Pali, at present employed as Casual Waternan
o / Peon, in the Office of Income Tax, mntClF Pali.
2. Tulsi Ram Jod S/o Shri Khema R:mi aged about 32 years, resident of 352,

— Subhash Nagar — A, Pali, at present enployed as Casual SwePper/ Safaiwala, in
' the office of Income Tax, Joint CIT, Pah

J

3. Sharwan Vyas S/o Shri Ganpat Lal uged about 29 years, resident of 5, Sunder
Nagar, Behind Bangad College, Pali, lat present employed as Casual Computer
Operator in the Oftice of Income Tax,'J oint CIT, Pali.

4, Smt. Bhanwari Devi Wite of Late Shri Tara Nath, aged about 37 years, resident of
Clo Income Tax Office, Nagaur, at present employed as Casual Peon in the Office
of Income Tax Officer, Nagaur.

S. Kailash Kumar Chawariya S/o Shri Prem Ram aged about 36 years, resident of
Behind Ganesh Talkies, Sumerpur, District Pat employed as Casual Peon /
Safaiwala, in the Office of Income Tax, Joint CIT, Pali. ’

6. Dinesh Vaishnav S/o Shri Hari Ram Vaishnav, aged about 22 yéars, resident of
Railway Station, Mokhalsar, District lalore, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Jalore,

. OA No. 51172011

1. Vinod Godara S/o Shri Sahab Ram aged about 29 years, Resident of Ward No.
13, Adarsh Takéej Road, Purani Abadi, Sriganganagar, at present employed as
Casual Computer Operator, in the Ofﬁce of Income Tax ACIT, Circle
Sriganganagar.

[

Ramesh Soni S/o Shri Balram Soni éiged about 23 years, resident of Ashok Nagar

- B, New Child School, Sriganganagar at present employed as Casual Computer

Operator in the office of Income Tax JCIT, Range Sriganganagar.

3. Randhir Kumar S/o Shri Lal Chand E;ged about 25 years, resident of Village 36
_’4;‘;‘5\ =~ LNP, Tehsil Padampur, Sriganganagar, at present employed as Casual Computer

/: i ‘\‘_\Operator, in the office of Income Tax, ITO Ward No. 2, Sriganganagar.

5/.\ SN .5%.9 N

v - R ﬁu’q rash Chander S/o Shri Bhanwari Lal, aged about 29 years, resident of Ward

' \ | r) 'gl I, Behind Sukhwant Cinema, Purani Abadi, Sriganganagar, at present

’



N

craployed as Casuai Waterman / Peon, in

the office of Income Tax,
Sriganganagar. o

Schan Singh 870 Shri Raj Kumar Saini, aged about 24 years, resident of Clo §5-
56, Ward No. 2, Bharat Nagar, Pucani Abad1 Srlganganagar at present employed
as Casual Waterman / Peon, in thz office ofIneome Tax, Sriganganagar,

OA No.512/2011
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Mohd. Irfan S/0 Shri Mohd. Gulfam aged about 25 yers, resident of Ada Bazar,
Mochhio Ki Ghati, Niwar Gharo: Ka Muhalla, Jodhpur, at present employed as
Cusual Peon in the office ofIncome Tax, CTIT, Jodhlpur.,

Vikram S/o Shri Manohar Lal aoed about 27 years, resident of Quarter No. C- -

36/11, Reserve Police Line, Ratanada, Jodhpur at present employed as Casual
Peon. in the office of Income Tax, CCIT Hqrs., Jodhpur. .~ | 3

-

Rattun Lal S/o Late Shri Gyarsa L“al aged about 48 years, resident 6f Plot No. 68,

Indra Colony, Near Sati Mata Mandir, Jodhpur, at present employed as Casual .y -

Safaiwala / Sweeper in the Office of Income Tax, PRO, CCIT, Jodhpur.

Kishore S/o Shri Puran Das Dhariwal, aged about 29 years, resident of Inside
Jalori Gate, Harijan Basti, Madho Bag, Jodhpur, at present. unployed as Casual
Safaiwala / Sweeper in thc Oftice ot Income Tax Officer.

OA No. 51772011
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Vimal Kumar Swami S/o Shri Nirzfnjan Lal Swami aged 33 years, Resident of C/o
Shashi STD PCO, Tilak Nagar, Eikaner, at present employed as Casual Data
Entry Operator in the Olfice ol ITO, Ward 2(2), Bikaner.

Krishan Kumar Kansara S/o Shri Manohar Lal Kansara, aged about 25 years,
Resident of Golchha Mohalla, Bikaner, at present employed as Ct sual Data Entry

“Operator in the Ollice ol ICIH, Rdn% -1, Bikaner.

Madhuri Sarswat D/o Shri Kamal Kishore Saraswat aged about 22 years, resident
of Panchmukha Road, Behind Kalimata Mandir, Rani Bazar, Bikaner, at present

<
employed as Casual Data Entry Operator in the Office of ITO (TDS) Bikaner.

i
Shravan Kumar Shankhla S/o Shri WMagha Ram Shankhla aged about 22 years,

resident of Ward No. 19, Shriramsar, Bikaner, at present employed as Casual Data
Entry Operator in the Office of ITO, Ward 2(1), Bikaner.

Mahendra Singh Parihar S/o Shri Gulab Singh Parihar, aged about 28 years, Shri
Karni Sewa ‘Sansthan, FCI Godam Road, Indira Colony, Bikaner, at present
empicyud as Casual Waterman in the ¢ L ffice of JCIT, Range — 1 B deel

Ravindra I\umax S/o Shri Bhanwar Lal aged about 25 years, Re31dcnt of 169-B,
Sadul Canj, Bikaner, at present employed as Casual Waterman in the Office of

k_CIT Bikaner.
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OA No. 5182611 i
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Sharwan I\umm Meghwal S/o Shri (jebi Ram Meghwal aged aoout 36 years,
resident of Ward No. 19, Meghwai Mohalla, Shriramsar, Bikaner, at present
employed as Casual Waterntan in the QOffice of ITO (Tech. ) B1kaner

Hari Prakash Suthar S/o Shri Kishan Lal Suthar aged about 31 years resident of
Near B.D. Kalla House, Daga Mohalla, Bikaner, at present employed as Casual
Data Entry Operator in the Office of ITO, Ward 1 (2), Blkaner

Rajesh Kumar Jhungh S/o Shri Champa Lal Jhungh,: aged about 26 years,
resident of Opp. Nagar ng,am Bhandar, Kamla Colony, Bikaner, at present
employed as Casual Sweepe1 in the office of JCIT, Range-1, Bikaner.

Mahender Kumar Ramawat S/o Shui Go‘pal Das Ramawat aged 29 years, resident
of Behind OBC Bank, Chhimpon Ka Mohalla, G.S.Road, Bikaner 334001, at
present employed as Lasual Data Entry Opufltor in the Ofﬁce of ITO, Ward 1 (4),

Blkanu

'Praveeu Sharma S/o Shri Charanjeet. aged 29 years, 1esiderif of Ward No. 8, Near

Shiv Mandir, Kashmiri Mohalla, Jetsar, District Sriganganadgar, at present
employed as Casual Data Entry Operaior in the Office of ITO, Suratgarh.

Sukhvinder Singh S/o Shri Gurmej Singh aged 29 years, resident of House No.
145, Jakhad Colony, Near Agrasen Nagar, Sriganganagar, at plesent employed as
Casual Waterman in the Office of ITO, Suratgarh. ‘

OA No. 519/2011
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Kamal Kishore Swami S/0 Shri Hahuman Das Swami aged about 26 years,

resident of Outside Usta Bari, Near Harsholav Talab, IChhota Ranisar Bass, -

Bikaner — 334001, at present empbyed as Casual Data Entry Operator in the
Office of CIT (A), Budnu

Shiv Kumar Swami S/o Shri Hanuraan Das Swami aged about 32 years, resident
of Outside Usta Bari, Near Harsholay Talab, Chhota Ranisar Bass, Bikaner 334
001, at present employed as Cdsual Data Entry Operator in the office of ITO,
Ward1 (3), Bikaner.

Jitendra Jhungh S/0 Shri Champa Lal Jhungh, aged about 33 years, resident of
Opp. Nagar ngam Bhandar, Kamla Colony, Bikaner, at present employed as
Casual Sweeper in the Office of CIT, 81kaner . :

Ram Swaroop Meena S/o Shri Mohan Lal Meend, aged about 36 years, resident
of Village Bamrda, Mukam Devli ki Dhani, Post Chokdi, 1Via Chala, Tehsil
Srimadhopur, Sikar 332 737, at present employed as Casual Wa*crman in the
Office of JCIT, Range — 1, Bikaner. ~

 "¢le111\1 Kumar Kheriwal S/o Shri Strja Ram Khuduwal az,ed '1b0ut 37 - years,

“resident of 33, Chankaya Nagar, Ola Shiv Bari Road, Bikaner 334 003, at present
employed as Casual Data Entry Operaior in the Office of ITO (chn ), Bikaner.

Raj Kumar Barupal S/o Shri Dala Ram Barupal, aged 37 years, resident of Ward

- No. 19, Meghwal Mohalla, Shriramsar, Bikaner, at present employed as Casual
—_— Waterman in the Office of ACIT, Cu¢le — 1, Bikaner.
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. Yashwant I\umal Rawal S/o Shri Bhanwcu Lal Rawal,
Resident of Village Sarneshwarji, Post Omce Mandwa,
Dist.Sirohi,-at present employed onthe .

Post of Casual Chowkidar in the office of *
Income Tax Office, Mount, Abu DlSt.Slthl.

OA No. 482/2011

I, Tabish Anwar son of Shri Anwar Hussain,

Resident of 164, Mohan Nagar-A, BJS Colony

Jodhpur at present employed as Casual Computer
Operator in the office of JCIT-I, Jodhpur

Jagdish Singh Rathore son of Shri Mangu Smgh

Resident of Near Kalka Mandir, Maderna Colony, =~ .~ '
Jodhpur at present employed as Casual Computer =~ -
ot Operator, in the office of Income Tad'War-1 (1), Jodhpur.

(W8]

Rajendra Kumar Parihar son of Shri.Om Prakash Parihar,
Resident of Indra Colony, Mahamandir Jodhpur

At present employed as Casual Computer Operator,
In the ottice of Income Tax Ward- I()) Jodhpur.

4, - I\anhmya Lal Son of Shri Bastl Ram,’
Resident of Gali No.1, Gandhipura, BJS, Jodhpur -

At préent employed as casual Computcr Operator in the ofﬁce e

Of InL01m Tax Ward-1(3), Jodhpur

5. Vnpul Tandan son of Shri Krishan Kumar Tandon,
Resident of 25/E-29, CHB Jodhpur af present
Employed as Casual Computer Operator
In the office of Income Tax Ward-I(3) Jodhpur.

O A No. 48372011

1. Ramesh son of Shri Gopi Lal,
Resident of Gandhi Chowk,Sardar Patel Marg,
Jalore at present employed as Casual -

Computer Operator in the office of Income Tax
r Officer, Jaioxe

2. Raju Ram Mali son of Shri Amara, resident of |
Behind FCI Godown, Jalore at present.employed
~ As Casual Chowkidar in the office of Income
Tax Officer, Jalore.

'."-‘h"

N '; A 28irohi, at present employcd as Cqsml W aterman
’-

[ASNIE R

~ =~t_,-/'ff" in the office of Income Tax Officer, Suohx

,,
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Smt.Lalita wite of Shri Himamt Kunmr resident of
Near Old Police Line, Jhupdi Road, Sirohi at present -
| . employed as Casual Safai Karmachuri in the office of Income o

I\ Tax Officer, Sirohi. '
|

|

W

P OA No. 484/2011

1. Jitendra Kachawaha son of Shri Mishri Lal -
Resident of Near Raj Mahal Middle School,
Ajay Chowk, JodhpLu at present employed as Casual
Computer Operator in the Income Tax Office,Circle I Jodhpur

2, Deep Singh son of Shri Bhanwar Ssingh,

Resident of Mata Ji Ka Gole Mandir, Maderna Colony,
Jodhpur at present employed as Casual Computer
Operator in the office of Income Tax Ward- 2(2) Jodhpur
Ugam Singh son of Shri Chandra Singh, resident of °
Near Kalka:Mandir, Maderna Colony, Jodhpur at
Present employed as Casual Compu;er Operator in
the office of Income Tax Officer (Teely), Jodhpur.

(%)

4. Kushal Singh son of Shri Bhanwar Singh, R
Resident of Mata Ji Ka Gole Mandir, Maderna Colony, _ -
Jodhpur, at present employed as casual Computer .~ -~ 77 # "
Opemlm in the office of Income Tax Officer (Audlt) Jodhpur

A

Duulat son of Shri Suraj, resident of o
Opp.Mahamandir Railway Station, Ram Bag Scherne
Jodhpur at present employed as Casuadl Peon
in the oflice of Income Tax Ward-I(1)
Jodhpue.

O A No. 4852011

) 1. Praveen Singh son of Shri Madan Singh
: Resident of /S Hem Singh Katala, Mahamandir

~ Jodhpur at present employed as Casual Peon in the office
' Of Inconn, Tax, CCIT, Jodhpur.

! ‘ 2. Mmemlm Singh son of Shri Amar Smgh .

Resident of Abaynagar, H.No0.95-A, N.yatavera, Mangla Pungra L
; Jodhpur at present employed as Casual Chowkldar in the ffice -
i of Income Tax, CCIT, Jodhpur. :

3. Suresh Kumar son of Shri Kishan Ck: und Samarlya
Resident of Kalal Colony, Gali No.9
Inside Magauri Gate Kila Road, Jodhpur at plesent
- employed on the post of Casual Chowldiar in Guest
'_; w! qff X House \,CIT Ofﬁce Jodhpur :

f“ !,/f ' \\? ;\J\Plol No.. Near Central Jail. Keshar B 1g, Ratanada
A \,_" odhpur at present employed on the post of
i sual Chowkidar in Guest House, CCIT
o :tiloe Jodhpur.
NG
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0A No. 464/2011
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Ariin Kumar son of Shri Hansraj -
resident of H.No.55, Prithvipura,
Rasula Road, Jodhpur at preserit employed

On the post of Peon, in Income Tax Office,
Paota C Road, Jodhpur. .

Sumosh Kuainr son of Shri Tara Chand Chandel - .-~ . -
Resident of Gali No.04, Kalal Colony, Nagauri Gate, -~
Jodhpm at present employed on tlié!post of Peon h

in come Tax Office, Paota C Roaa Jodhpur

Rzu u son of late Shri Bhanwar Lal rcsxdent of H. No 29
Shankar Nagar,Sangariya Fants,

Jodhpur at present employed on the post of Peon
in Income Tax Office, Paota CRoad Jodhpux '

Mahendra Gurger son of Shrl Klshan Lal Lal o - _
Resident of Plto No.173, Ist C Road, Paota Jodhpur Income S . T
Tax Colony at present employed on.the post of Peon '

in Income Tax Office, Paota C Road, Jodhpur.

Chandra Prakash son of Shri Dev Das Rankawat
Resident of Near Gokul Niwas, Umed Chowk, o
Jodhpur at present employed on the post of Peon ~
in Income Tax Office, Paota C Road, Jodhpur

Deepa Ram son of Shri Raju Ram, resident

Of near Income Tax Department, Balgtra,

Distt: Barmer at present employed onrfhe

Post of Peon/Computer Works in the :

Office of Income Tax Officer, Balotra Distt.Barmer.

LA No. 46572011 e

GOp’ll Lal Prajapt, son of Shri Kana Ram
Resident of Om Colony, Gangwa Rocxg SN - e
Makrana, Dist.Nagaur at present employed S a
As Casual Computer Operalor in the office NS

Of Incoxm Tax Officer (DDO), Ivlal\amna Distt. Nagaur '

Anandi Lal Saini sons of Shri Haxdeen Ram,

Resident of Near Trimurti Mandir,

Jhaira Talab, Makrana, Distt. Nagaur . '

at present employed as Casual Computex Operator in the ofﬁce
Of Incorie Tax Officer (DDO), Makudi ing ,Distt.Nagaur,

Tikam Chand Sen son of Shri Gordhmi Lal,
Resident of Gangri Chowk, Mithri,
Tehsil NawaCity, Dist. Nagaur,

:f«,f’ \At present employed as Casual Peon C
R ,m the oftice of Income Tax Officer (DDO),' !
Makzuam ,Distt.Nagaur.

-
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. 4. . Hukum Chand Sain son of Shri Gordhan Lal, L
L Resident of Gangri Chowk, Mithri,, Tehsil Nawa City, v -+
Dist. Nagaur at present employed as Casnal

Chowkidar in the office of Income Tax Officer (DDO) e S
Makarana, Dist.Nagaur, ,

L ET T OANod66/201!

P : 1. Manoj Kumar Bora S/o Shri Magan Lal Bora, aged about 43 years, R/o
b Gungsa Ki Gali, Lohiyon Ka Chowk; Nagaur, at present employed as Casual
v Computer Operator in the office of Income Tax Officer, Nagaur. -
2. Satyanayan Kansara S/o Shri Mulidhar Kansara, aged about 28 years, R/o
Kansara Ka Mohulla, Opposite Jagdamba, Ayurvedw MG Road, Nagaur, at
present employed as Casual Computer Operator in the office of Income Tax
officer, Nagaur.
Nitesh Toawat S/o Shri Narendra Kumar Tolawat, aged about 26 yeurs, R/o
Tolawato Ki Pole, Machhion Ka Chowk, Nagaur, at present employed as
Casual Computer Operator in the office of Income Tax Officer, Nagaur.
4. Niarendra Meena S/o Shri Gokul lal Meena, aged about 29 years, R/o village
SR Kalandrapura, Tehsil Devli, District Tonk, at present employed as Casual
Chowkidar in the office of Income Tax Officer, Nagaur.
3. Laxman Singh S/o Shri Ram Dev, aged about. 25 years, R/o Kasaiwara,
Nakash Gate, Nagaur at present employed as Casual Chowk1dar in the office
of Income T'1\ Officer, Nagaur. v

<

OA No.467/2011

b 1, Chandra Prakash S/o Shri Rameshwar Lal Ramawat, ahged: about 24 years,

[ R/v Azad Chowk, Ramawat Street, Barmer, at present employed as Cusual
' Computer Operator in the office of Income Tax Officer (DDO), Barmer,

2. Bhanwal Lal Chaudhary S/o Shri Geoa Ram Chaudhary, aged about 26 years,

R/o village Ramsaria, Post Baitu Bhopji District Barmer 344034, at present :

i cmployed as Casual Peon in the ollice of Income Tax Ofticer (DDO), Barmer.

| 3. Lalit S/o shri Gauri Shankar, aged about 24 years, R/o Jaswant Ki Ghati,

b Batasagar, Jodhpur , at present em: ;loyed as Casual Peon in the office of

‘. Income Tax Officer, Ward-1I (1), Ci'T 1% Jodhpur,

4, Smt. Lalita W/o Shri Ashok Kumar, aged about 36 years, "Rlo Kalu Khan
KiHaveliRasala Road, Jodhpur, at present employed as Casual Peon in the
OH}LL, of Income Tax Officers (TDS=1) (DDO), Jodhpur. .

-

LR

' 29 A No,4 821
{-A 0.468/2011

| 1. Inder Singh Chauhan S/o shri Babu'cmgh Chauhan, aged about 31 years, R/o

( Maderana Colony, Near Kalka Mata Mandir, Jodhpur At present employed as

Casual Labour (Peon) in the office of ITO TDS-I], Jodhpur. - |
2. Pradecp Singh S/o shri Sawai Singa, R/o Sadar Bazar, Dhan " Mandi, Jodhpur

at present employed as Casual Labcur (Peon) in the office of ITO TDS-II,
Jodhpur. :

Anmrav Dan Charan S/o Bhanwnr Dan, aged about 28 years, R/o
Higlaghnagar, Laxman Ghati, Soorsagar, Jodhpur at present employed as
Casuzl Labour (Peon) in the office ¢f ITO TDS-1I, Jodhpur.

Muarsha D/o Shri Bali Singh, aged .about 24 years, R/o Natiiu Ka Nohra,
ubien Ka Bas, Umed Chowk, [ochpur at present employed as Casual
mputer Operator in the office of Asstt. Commissioner ¢f licome Tax —
S-*1, Jodhpur,

LI
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(By Advocaie br. JK Mishra in all the above cases)

Versus . - Loy

. Union of India through Secretaxy, Central Board of Dlrect Taxes Ministry of
Finance, Government of [ndia, North Biock, New Delhi.

The Prircipal Chief Controller of Aceaunts (Pr. CCA), Central Board of Direct

Taxes, Ncw Delhi.

Chiet Commissioner ol Income Tax (’“ °A), CR. Bulldu-;, StBLU[C Cucle B.D.
Road, Jaipur,

The Secretary to Govt. of India, Ministry of Personnel Pubhc Grievances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.
Chief COIIlllllbblOI]LI‘ of Income Tax, Paota C Road, Jodhpur-II Jodhpur

-

L Pu‘pondents

(By Advocate Mi. Varun Gupta for R 1to 3 & 5 and Advocate Mr. Vinit Mathur ASGI
with Ankur Mathur for R.4)

' OA No0.386/2011

L.

o

Anil Kumar Solanki S/o Shri Bhanwar Lal Solanki, aged about 26 years, R/o
H.No.§, Baldev Nagar, Mata Ji Ka Than Road, Mangra Poonjla, Mandore,
J odh; ur, at present employed on the post of Peon in the office of Comumissioner
of Income Tax-1I, Jodhpur,

Deepak Parihar S/o Shri Dhanraj Parihar, aged about 23 years, R/o Maliyon
Ki Dlu ni, Pipar Road, Jodhpur, at present employed on the post of Peon, in the
office of Assistant Commissioner of' Income Tax (HQ) O/o Cﬁrmuxssmner of
Income Tax-11I, Jodhpur.

Purkh Das S/o Shri Dhan-Das, aged about 32 years, R/o Vllmge Binjwariya,
Via Tinwari, Tehsil Osian, District Jochpur, at present employed on the post of
Peon, in the office of Income Tax Officar, Ward-3 (4), Jodhpur. o

Prem Prakash Sahu S/o Shri Poona Ram Chaudhary, aged about 23 ycars, R/o
Incomie Tax Colony, Mandore Road, iodhpm at present employed on the post
of Peor,, in the office of Income Tax Officer, Ward-1 (7) Jodhour

OA No.387/201 |

1.

Jaideep Solanki S/o Shri ermal Sol ankx, aged about 30 years, R/o “Mohan
Villa”, Opp. Gokul Niwas, Umed Chowk, Jodhpur, at present employed on
the post of Computer Operator, in the office of Income Tax Ofﬁwr Ward-
3(1), Jodhpur.

Bhawani Singh S/o Shri Kuku Smgh aged about 27 yezus R/o D.S. Colony,
Near Medlcal College, Jodhpur, at present employed on the post of Computer
Operator, in the office of Commissioner of Income Tax-II, Jodhpur,

Mahaveer Singh Chaudhary S/o Shri Heera Lal Chaudhary, aged about 24

years, /o Income Tax Colony, Mundore Road, Jodhpur, at prasent employed -

on the post of Computer Operator; in the office of Addl. Comnnss oner.of
Incoms Tax, Range-3, Jodhpur,

Rakesn Puri S/o Shri Govind Puri, aged about 23 years, R/o Mata Ji Ka Than,
Mangra Poonjla, Mandore, Jodhpux at present employed on the post of
Comyputer Operator, in the office of Asswtant Commlsswner of' Income Tax,
_Cuc:c 3, Jdohpur.

.. Sureadra Bhati S/o Shri Kishori La} aged about 34 years, 1\/0 Sueet on..
“‘:\Inhm t of Shw Mandn Rﬁfqnada Jod 1pur at present emplo fed oi the post of
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6. Shankar Lal Parmar-S/o Late Shii Mana Ram, aged about 35 years, resident of

C/o Shri Arjun Singh Prajapat, P.Mo.8, Ram Nagar, Bhadwasiya, Jodhpur, at
present employed on the post of Computer Operat01 m the office of Income
é Tax Otficer, Ward-3(4), Jodhpur. .
‘ 5 (By Advocate Mr. JK Mishra in all the cases) .
{ | Versus
1. Union of India through Secretary, Central Board of Direct Taxes, Ministry of
[ Finance, Government of India, North Block, New Delhi. .
2. The Principal Chief Controlloer of Accounts (Pr.CCA), Cenirai Board of Direct
Taxes, New Dehi,
3. Chief Commissioncr of Income Tax (( CA), C. R Bulldm;,, Statute Ciicle, B.D.
. Road, Jaipur.
l‘ 4, The Sccretary to Govt. of India, mestxy of Pelsonnel Pubhc Grievances and
, Pensions, Department of Personnel and Training, North Block ‘New Delhi-110
| o 001. .
l (By Advocate Mr. Varan Gupta for R 1to 3 aad Advocate M1 Vinit Ivfamdr ASGI w1th
! S Ankur Mathur for R.4) ‘
] OA No. 91/2012
B
' : 1. Gauri Shankar S/o Shri Kishn Lal Maru,
\‘ i R/o Ward No.18, Naiyon-ka-Mohulla,}].
| Napasar, Bikuner at present _ )
' Employed as Casual Chowkidar, in the cffice . ST
& Of Assistunt Commissioner of Income Tax
! (Central), Bikaner. - ‘
' ' 2. Mohd. Umar S/o Shri Anwar Ali, R/o” {“elyeon-ka-Mohulla,
‘ Near School No.9, Fad Bazar, Blkaner
|

At present employed as Casual Waterman
In the office of Assistant Commissioner of
Income Tad (Central), Bikaner.

(By Advocate Mr. JK Mishra)

| . «Vs |
' *=1. Union of India through Secretary, Central Board of Direct Taxes, Ministry of

Finance, Government of India, North Block, New Delhi.

| 2. The Principal Chief Controller of Accou1 ts (Pr.CCA),. Central Bcwrd of Direct
l Taxes, Nev Delhi,
3. Chief Commissioner of Income Tax (CCA), C.R. Bulldmg, Statute Circle, B D.
[ Road, Jaipur.
(. 4. The Secretary to Govt. of India, Minisury of Personnel Pubhc Guevances and
Pensions, Department of Personnel and Trainiag, North Block, New Delhi-110 001.
5. Assistant Commissioner of Income Tax {Central),Ayakar Bhavan Rani Bazar,

) Blkanu

With r\n}\ul it for R.4)

-a_,_‘~_v_ "

s

|

\ }By Advomte VMr. Varun Gupta for R Ito 3 & £ ¢nd Advocate M, Vinit mMathur, ASGI
. o _

|

I

|

|
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Gopal Kuasar S/o Shri Pamm Lal I\asa W
At present employed as Casual Computvl Operator

In the olfice ol DCIT, C.C.I, Udaipur O/o the JCIT
Central Range. Udmpux

Mukesh Gayri S/o Shri Vardi Chander Gayu

At present employed as Casual Computer Operator '
In the office of ACIT; CC.2 Udaipur Oo.the JCIT, ..
Central Range, Udalpur '

Harish Lakshkar S/o Shri Labh Chand Lakshkar
At present employed as casual Computer Operator
In the oftice of JCIT, Central Range, Udalpur

Miss.Priyanka Soni D/o Shri Arunji Swarnkar,
At present employed as casual Computer Operatot
In the office oFJCIT Central Range, Udmpm

Moti Lal ang S/o Shri Puraji Dangi, _: LR
At preseii employed as Casual Peon in the s
Office of ICIT, Central Range, Udalpur

Rop Lal Dangi S/o Shri Dulaji*Dangi,
At presern:t employed as Casual Peon in the
Office of JCIT, Central Range,Udaipur,

OA No. 173/2012

1.

to

3.

Pushkar Lal Dangi S/oShri Udai Lal Danyi,
At present employed as Casual Driver
In the oftice of DDIT, Inv.], Udaipur

. O/o the Addl. DIT, Inv.Udaipur,

Balu Ram Dangi’S/o Siri Ram Lal Dangi,
At present employed as Casual Peon, , SRR
In the office of DDIT, Inv.2, Udaipur O/o the Addl. DIT S
Inv.Udaipur.

Vijay Lohar S/o Kishan Lal Johar,
At present employed as Casual Peon, in. tae office of
the Addl ‘)H Inv. Udaipur,

Poonam Umnd Meena S/o Shri Narayan Lal Meena

At present employed as Casual Peon, .

In the otfice of DDIT, Inv.2. Udzupux O/o the AddLDIT. .
- Inv, Udm UL K

Smt,Suskila Bai Sonawat W/c Shyam Lal Sonawat
At present employed as Casual Sweper;
In the othce of AddLDIT, Inv.Udaipur, :

?\\Kamlesh Verma S/o lat Shri N.L. Verma

OV

At present employed as Casual Compur U.' Operator,

‘\, In\\thc office of th DDIT Inv.2 Udaxplu l'\/o the AddL.DIT, Inv T} Jdaipur.:

R
Wl
!/l

e e
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7. Yashwant Joshi S/o Late Shri Mohau Lalji Joshi, ' ' /956
Al present employed as Casual Computer Operator, .

In the office of DDIT, Inv.2. Udaipur O/o the AddL.DIT
Inv.Udaipur.

(By Advocate Mr. JK Mishra in all the above cases) -
Vs.

I. Union of India through Secretary, Czntral Board of Direct Taxes, Ministry of
Finance, Government of India, North Block, New Delhi.

The Principal Chief Controller of Accounts (Pr. CCA), Central Board of Direct

Taxes, New Delhi.

Chief Commissioner of Income Tax ((,CA) C.R. Building, Statute Circle, B.D.
Road, Jaipur.
4,  The Secretary to Govt. of India, Ministry of Personnel, Pubhc Grievances and
Pensions, Department of Personnel and Training, North Block k, New Delhi-110 001.

l, 5. Joint Commissioner of Income Tax (Central Range), 3r ﬂoor, Mumal Towers,
| “~~7 - 16,Saheli Marg, Udaipur,
| 0.

(By Advocate Mr. Varun Gupta for R Ito 3 & 5.
Vo -~ (None for R.4) o

o

(U8 )

w

Per: B K Sinha, Administrative Member

These  applications  have  been  directed against the  order

No.F/Mo/CCIT/JPR/AddLCIT (Hqrs) /2011-12/710 dated,31/5/201'1,l of the third

\ respondent [Al] and OM No0.49011/31/2008-Estt© dated 12.9.2008 of 4" respondent

. [A2]. As these have the same cause of act'ion,‘ all the applications aré'disposed of by this

common order.

- :
\"\' s
~heliefs sought for:
| “li} That the applicants may be perhvitted to peruse this jbint application on
‘ behalf of five applicants under Rule 4(5) of CAT Procedure Rules, 1967. '
|

(i} That impugned order dated 31.5.2011 (Annexure A1) issued by 3
respondent may be declared illegal und the same may be quashed. The
! respongents may be directed to make payment to the applicant @ 1/30"’ of the
pay at the minimum of the time scale of pay of the Group D staff plus dearness

allowances i.e, Rs. 292 per day as basic pay w.e.f, 17.2008 and applicants

\ e allowed with all consequential benefits including the due arrears th ereof. The
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(iii) That any other direction or orders may be passed in favour of the -
applicants, which may be deemed just und proper under the facts and
circumstances of this case in the interest of justice.

(iv) That the costs of this application may be awarded.”

) All these OAs have been accompanled b/ Rule 4(5) Appllcatlon for fllmg the joint

application. These have been allowed.

Cuse of the applicants

3. The case of the applicants in brief is that the applicants were initially engaged as

daily wage casual workers to work as casual computer operator/peon etc. on the dates el

mentioned against their names in Income Tax office along with theif educational

qualification as per the chart below:
TOANo. Name of applicant(s) Educational - | Date from working
e qualification |, -
'OA531/2011 | Abdul Kadar MA | 1.9.2004
Ajit Singh Chauhan BA '1.4.2005
"1 Bhunveshwar Paneri BA 15.4.2002
| Dinesh Jain B.Com 13:5:2002
. iHiralalDangi - 7th 1.5.2007 - o
' OA 530/2011 * Nagaraj Meena MA 11.5.2004
i , Narayan Lal Dangi 7 2.2.2010
Narbada Shankar Menariya 8th 1.5.2003
Narendra Bhatnagar BA 1.7.2007
| Narendra Purbia 11th _1.22.9.4005
'0A529/2011 | Vikram Arya g - 1.4.10.2007
. Ramesh Kumawat BA 2.5.2002
Prakash Harijan 7 4.2.2002. -
T lswar Lal Prajapat BA 1.8.2005 =
Amba Lal Meena 3t 2.1.2004 '
0A 532/2011 Manish Rawat B.Com 1.2.2004 -
Manohar Singh Meena gth 1 24.11.2010
Padmesh Sharma MA || 1.9.2007
' Praveen Sandhaya BA i |21.10.2005
Pushkar Choudhary _ BA - 142904 ]
I0A533/2011 | Vijay Singh Chouhan gt C 124312001
' Vinod Kumar Chouhan 7 1:10.2001
- Yogesh Meena oth 10.6.2002
' Kishan Lal Meghwal - Bt 1 7.6.2005
BA.BEd

 Muktasharma .

1.10.2007
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'OA534/2011 Naresh Menaria 1.7.2007
: . Pankaj Joshi - 1.3.2007
- ¢ Prashant Singh Ranawat x| 1.10.2001
| Rekha Gehlot ©171.5,2007
" Rugesh Dangi 1,1,2005
|
|OA535/2011 - Teji Lal Meena g™ | 27.5.2011
Tilkesh Soni MA. -1.7.2007
Yashwant Purohit oA 1.2.20C4
| * Niranjan Nath - 1 13.7.2001
1 . Dinesh Harijan 20.12.2004
L * Kishan Lal Dangi 9th 1.7.2006
; OA536/2011 . Ravi Shankar Bagorla | BAlind - 5.12.2008
1 . Sashi Kala Gari Saksar - 5.6.2002
; - Vishram Bairwa 1 12® 2.3.2002
| - Bajrangi Yadav g 6/2604
l . Mahendra Singh Rathore 12th 12.4.2006
-1 0A537/2011 "'Sohan Lal Dangi g 1.7.2007
T . Sonali Patwa MBA 10.1.2005
$ .+ SonuChouhan gt 1.8.2005
! ' Vardi Chand Dangi 5t 5.6.2002
B - Varsha Mehta MA MBA 1 20.9,2004
. DA 538/2011 Jai S|ngh Sarangdevot BA 1.6.2002
) Jaswant Singh BA - 16.6.2008
- Kamilesh Kumawat lind year BA "7 | 21.6.1999
' - Kanhiya Lal Dangi gh 6.11.1995
____iKishore Kumar Yadav 8th 11.4.1995
j 0A53§/2011  Kuldeep Singh g 1.2.2005
. . Mahesh Chandra Kulambi BA | 1.6.2002
| | Mahesh Nagda MA U 1.6,2002
| | Manish Sanadhya BA . "' "11,3.2008
| " {ManishaSharma MA 15.4.2002
| OA540/2011 | Rajesh Rathod (Sunil) g 1.1.2001
l  Rajmal Mali loth 4.4.2008
i ' Smt.Geeta Ba sakaar 1495
| Sohan Lal Meena 7th /[ 20.12.2004
:_ i sunil Sukhwal A 1.12.2006 °
| 0A541/2011 . Ambalal Gameti 7% 125.11.2004
' . Deepak Dangi | 17.3.2007
i _ Dharmendra Kumawat Dip.Engg. - | 5.1.2004
L 4  Gopal Dangi 10th 7.7.2007
‘}"f . ©Jumme Khan Pathan th | 1.6, 2006
(!5“;'5'42/2011 1 Devilal B BAPGDCA - | 1732009
| Poonam Chand 2% 30.5.2002
5 ; Ashok Kumar Sharma MAB.Ed-. . 19.11.2009
N Barma Meena Sth 16.5.2011
OA 560/2011 ! Gaurav Sharma MA - - | Nov.2007
' Manish Sharma B.Sc (Maths) Nov:2007
| gth- - B
1 Bhanwar Lal Mund Aug. 2004
OA 498/2011 Sanjay Kumar Kumar BA 27.10.2006
AR \ Sarwan Kumar R 30.4.2007
| Dinesh Teji MA LLB 1.8.2003
" Suresh-Kumar BA | 17,2006 .-
o HariSingh 5th 1.4.2004
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. OA499/2011  Rajendra Gurjar g [ 44 897
Hansraj g™ * 13.3.2008
Gautam Samariya gh o 5.12.2001
L - Narendra Singh 10th 1,5.2007
0A500/2011 ' Shailendra Shankhala MA ! 14.5.1997
_ [ Alox‘/y S BA . 18.9.2001
. ; Gulab BA 5.12.2001
L i Amit Pandit MA 3.7.2002
[ 0A 501/2011 « Lal Chand Nath BA 6.5.2002
; ~ Amar Singh gt 16.10.2008
. Iswar Sharma 0™ 3.3.2003
ft ; Shgrwan Bhati gth 1138 2007
L CLalitKumar BA 12.5.2008
: 0A502/2011 ~ : Lalit Gehlot gt 3.9.2001
! " Tulsi Ram gth 2.5.2002
i Sharwan Vyas MA 1.1.2009
| . Smt.Bhanwari Devi gt 17.5,2000
., Kailash Kumar Chawariya 12 1.1, 11996
’i ~ Dinesh Vaishnav 10th 13 4 2009
OA 511/2011 ; Vinod Godara BA . Oct et 2008
© Ramesh Soni B.Com-llYr. | 20.2.2006
_ Randhir Kumar BA ’ 14,10.2008
"+ Subhash Chander MA April 2002
B SohanSingh 10th 15.1.2007
' 0A512/2011  Mohd Ifran gt 25.2.22008
i Vikram - 10th :32.2.2008
* Ratan Lal Sth July, 2002
; ! Kishore st July, 2002
DA 517/2011 " Vima! Kumar Swami MA 1.12.2005
' Krishan Kumar Kansara 12" 1.1.2007
' Madtiuri Sarswat BA 1.8.2008 -
| Shravan Kumar Shankhla BA 1.2.2007
| Mahender Singh Parihar g 29.3.2007
_____ Ravindra Kumar _ 8th 1.1.2005
"OA518/2011 * Sharwan Kumar Meghwal gt 1.4.2002
| " Hari Prakash Suthar 8.Com 1112, zou,
] . Rajesh Kumar Jhungh Sth | 3 342003
5 " Mahender Kumar Ramawat MA 3.12.2003
E . Praveen Sharma B 3.12.2003
i * Sukhvinder Singh 12th 28.11.2003 »-
0A519/2011  Kamal Kishore Swami B.Com | 24.9.2001
Shiv Kuamr Swami BA. 1.5.2008"
Jitendra Jhungh 5 4,1998
. Ram Swaroop Meena 7" +13.9.2001
' Nirmal Kumar Kheriwal MA 8.10.2001
i _ ' Raj Kumar Barupal BA 1.4.2004
! OA 523/2011 ! Jitendra Slngh Rajput BA. 30.12.2010
Jitender Sharma BAILIT! .24.8.2009
. Ratan Lal Sen M.Com 2.12.2002
' Vishal Kumar Modi BA - 29:2.2901
AbdulQadir - BA-lI

1'13.10.2008
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| OA 5242011 | Raj Kumar Mali - B.Com(U/s) 24.8.2009 E
| Bharat Kumar Modi Dip.in Inf.Tech . 22.7.2010
i BSCIT S
| Gaurav Chouhan Hr.Sc. 14.3.2011
| Pushpkant Sharma 2.1.2002
" OA 16/2012 Yashwant Kumar Rawal 10" 1.10.2008-
1 0A 77/2012 Ram Sagar Meena 10" 1.6.2006
) 0A 91/2012 Gauri Shankar 8" 1.1,2002
‘ | Mohd.Umar . woth Avg. 2007 ]
| 0A172/2012 Gopal Kasara IMA DLL 21.2.2002
Mukesh Gayri M.Com.BEd = -|-18.6.2002
_ Harish Lakshkar BA, Bed Aug.2008
Miss.Priyanka Soni B.Com.B.Ed ‘Nov.2008
Moti Lal Dangi Al Jan.2002
. . lRooplalDangi 8th April 2002 L
| 0A173/2012 | Pushkar Lal Dangi 10" 1.6.2006
N ; Balu Ram Dangi 12th 6.6.2007
! ! Vijay Lohar BAll 1.4.2008
Ny ¢ | Poonam Chand Meena’ 9th 1 5.6.2007
- - Smt.Sushila Bai Sonawat semiu 1.7.2005
Kamlesh Verma 8.Com Aug.2007
_ Yashwant Joshi MADp Computer | 8.6.2009
OA 386/2011 Anil Kumar Solanki ‘BAll 27.6.2002
E Deepak Parihar BA 6.8.2007
|‘ | Purkh Das BA Ist 20.12,2001
B | Prem Prakash Sahu B BA _24.7.2007
OA 387/2011 Jaideep Solanki BA 18.5.2002
- Bhawani Singh BA Ist 20.7.2002
- Mahaveer Singh MA 26.6.2008
Rakesh Puri 12" 6.8.2007
Surendra Bhati BA 4.8.1999
S Shankar Lal Parmar _ MA 18.2.2002 L
OA482/2011 | Tabish Anwar 12" 12.6.2007
Jagdish Singh Rathore BA 1.4.2003
Rajendra Kumar Parihar BA 6.7.2002
| Kanhaiya Lal BA 21.8.2004
| Vipul Tandan 5.10.2006
- BA .
e L -~ — _ i _
7%+ OA483/2011 Ramesh MA 1.11.2007
. T, | Raju Ram Mali 5 th 1.4.2009
»-f"‘ | Narpat Lal Parihar 9th 1:2.2003
;& Hitesh Chandra 9th 1.1.2003
gé{ smt.Lalita 9 th 25.8.2003
A
"5 itendra Kachawaha _ BA 15.10.2002
5 Y Deep Singh BA 4,9.2002
Ugam Singh BA 25.11.2002
Kushal Singh BA 25.10.2002
| .__|Daulat _|8th_ [23.11.2006
- | OA485/2011 ~ | Praveen Singh 12 th $1.10.2002
| Mahendra Singh 8 th 15.E.1997
: Suresh Kumar 8 th 1.12.2008
: \\_ Satveer ) 8 th 21.6.2007
A oo B \ /
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| OA 464/2011 Arun Kumar ' 8 th

| | 1.5.1996
! . Santhosh Kumar- 8 th 7.12.2007
j Raju 5th 20.5.1997
| Mahendra Gurger 8th 6.8.1997
i - Chandra Prakash BA Pass 1.5.2002
:E_ . DeepaRam . BAPass | Sept. 2007
0A 465/2011 Gopal Lal Prajapat 12thpass . ! 1.9.2006
| Anandi Lal Saini {12thpass | ’Jan2008
. Tikam Chand Sen 10 th pass 18.2.2003
_ .-Hukam Chand Sainj 1 12 th pass 22,7.2007
0A 466/2011 ‘Manoj Kumar Bora , Notindicated | 15.3.2002
R . M.Com '
Satyanarayan Kansara : M.Com August, 2005 '
Nitesh Tolawat 8th ‘ Dec. 2006 i
Narendra Meena : 10th 9.10.2007 l
o  Laxman Singh 116102009 = |
- 0A467/2011 Chandra Prakash | Not 24.£.2009 e
: mentioned ; |
— " Bhanwar Lal Chaudhary .do. | 28.8.2005 ﬂ
- Lalit 10" pass 1.1.2008 T
. ‘smtlalita 12" pass 12.4.2004 B
. OA 468/2011 . Inder Singh Chauhan 12th -~ - 113.1.2000 i
| - . ¢ Pradeep Singh 8th 19:3.2008 |
" Amrav Dan Charan : BA - 8.1.2002 1
 Manisha . BA 1:10:7.2008 |
4. The applicants contend that they were engaged on daily wages they have been
primarily performing auxiliary office duties from time to time as per the orders of their
officials in charge on full time duty of eight hours a day. There is no difference between
the nature of work entrusted to them and that being performed bv the regular
employees which they have discharged to the full satisfaction of the resposdents. The =
st

app!iz_éffqts also refer to OM No. 49014/2/86 Estt.(C) dated 7.6.1988 of the respondent

~de;_)}a__rgr}:%ent [A3] which inter alia provides that where the nature of. work entrusted to

't'-he‘ca"sual workers and regular employees is the same the casual workers may be paid

P

"at the rate of.1/30" of the pay of the minimum relevant pay scale. plus dearness
allowance fer work of eight hours a day. Wnere the work being done by the casual
workers is différent from the work done by a regular employee the casual workers may

e A

be paid only the minimum wages notifiec. 9y the Ministry of Labour or the State

Government/Union Territory Administration, whichever is higher as pgr the minimum
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<\ \and had it been so it would have amounted to drawing distinction beiwsen the same

Ve, el oo
r.continued to ddf

~ -
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wages Act, 1248, V1/here a Departmeni i, already paying daily \/;:‘agets at a.higher rate
the practice is to be continued with the zpproval of its Financial Advisor. The casual
workers are 10 be paid weekly off after <ix days of continuous work. The DoPT issued
another c¢i :sar dated 10.9.1993 relating; to the grant of ter};;fi"c‘rary status and
regularizaticr. of casual workers under the cirectives of the Principal Bénch of CAT dated
16™ Feb. 1990 in the case- of Rajkamal and. others Vs. Uol. [A4]. The guidelines dated

7.6.1988 would continue to hold good simaltaneously. Accordirg!y the applicants were

being paid wages at the rate of 1/30"™ of the minimum of pay plus DA and it has been

periodically revised. The guidelines of the DoPT for merger of the 50% of the DA with
— ; :

" basic pay dated 31.5.2004 have also been put into effect in respect of the applicants.

[A5]. In sum and substance by the time we reach 1.10.2010 we find that the applicants

have been pzid Rs.292/- per day [A8].

5. The g-ievance of the applicants ar'ses from the fact that the respondent No.3
issued an ord2: vide his order dated 31.5.20%2 [A1] that the recomrﬁundation; of the 6%
Pay Commissicn are applicable only to the Cisual Labourers conferre‘}::i “with temporary
status and are not applicable to the casual v@rkers without temporary status. The same

order withdra ns the earlier orders and directs that the applicants be paid at the rate of

- .
. Rs. 164/- per day where the nature of the vork-of casual workers is tiie same as that of

__regular employees. The applicants have corie to this Tribunal against the afore order

[Al]. The learned counse! for the applicants contends that the impugied crder is based

upon a directive from the Ministry of Person.el Public Grievances and Pension vide its

OM dated 12.€.2008 that the 6" Pay Commiss on recommendations is only applicable to

Y

/ 7't'-ﬁéi'_éasuq 'Si)‘c_)riers with temporary status.

{ Tne learned counsel farthe applicants has
“'v'/"; Y

e T _
¥+ argued that_’:‘tk%z applicants were doing the same work as the regular workers and

|

0. The 6" Pay Commissior Report does not exclude them specifically

R
Ty



categories of:»_vorkers violative of Articles .14 and 21 of the Constitutidn. They are being
treated as se@arate classes without there Ibemg any intelligent differentia, amongst the
same, The épplican»ts have also referred!.to the case of Surmae, sg;q_gh Vrs. Union of

India AIR 1986 SC 584 and contend that thg{matter is no longer integra with the passing

of the afore mentioned judgmesint.

Case of the respondents

6. The counsel for the respondents has fully contested the OA' ‘The principal

argument of the respondents is that DoPT OM dated 10.9.1993 [A5] was issued in - >~

pursuance of judgment of Principal Bench 61‘ CAT dated 16.2.1990 to grant ‘fémporary
status and regularization to those casual labour who wére employed at that point of
time and had rendered one‘year of continjﬁL:zous service in Central G*cfj,vemment offices
other than in the Departments of Tele_t;l?)m, post and Railways. The DoPT had
subsequently ‘issued a clarification vide OM No0.40011/6/2002-Estt© dated 6.6.2002
cla rifying that the scheme relating to the g;c{)nt of temporary seiibine &s per order dated
10-09-1993 s not an ongoing scheme buTt,,rather one one time dispensation to those
who had bee_ﬁ éivén t"enu;"t}?'ary"status an c%xnp_letionuo’_f 240 days of work or 206 days in
casé of offices having 5 days week. It wa.;,further clarified that those; who had heen

v -~
granted temporary status would not be stripped of the same but the trose who have

——,

joined the service on a subsequent date cannot seek to derive advahtage“_‘of this order
for grant of ternporary status . The nature ;of work of these employees is different and
as such they are being given wages at the hjghest of the minimum wages at Rs. 164/-

per day. The OM dated 12.9.2008 has béen misinterpreted by.ths, applicants as it’

~that only the workers with temporary status will continue to receive

"y

-

d #the ‘corresponding Grad: ®ay recommendet,by i78:8" Central Pay
; ) :

s

-
I

_!);, |
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- Facts in issue:

7. After having gone through the piée,«dings of the parties and listen to their oral

submissions the following facts in issue emerge:

(i} ©~ Whether the applicants ‘have been performing the same nature of
duties as the regular emplcijees?

(ii} = Whether the reduction of wages as has been ordered wde the impugned
order [A1], violates Articlé 14 and 21? b A

(i) What relief(s) if any could be granted to the appllcants7

Findings
N A g ;
Whether the applicants have been performmg the same nature of dutiea as the regular
employees’

8. The recruitr.nent of casual worker.g;t: ond persons on daily wages was reviewed in
the year 1958 on the basis of which the Dle“‘:[;artment of Personneland ‘i'réining, Ministry
of PersonneI:Puinc Grievances and Pensié?s, issued OM No. 49014/2/86-Estt© dated
7" June, 1988. This OM started by recogiiﬁ.?zing that persons on dai[y wages should not
be recruited for work of regular nature but only for work which:is. casual, seasonal or
intermittent by nature for which regular;:"posts cannot be created. The OM further

provides:

Where the nature of work: Pntrusted to the casu wo:kers and regular

: employees is the same, 1.’hc casual workers may be pald at the rate of
1/30”' of the pay at the mmlmum of the relevant pay scale plus
dearness allowance for wor ) of 8 hours a day.

" In cases where thé work d'o:he by a casual worker is different from the
work done by a regular employee, the casual worker may be paid only
the minimum wages notified by the Ministry of Labour or the State
Government/Union Terr,ito)'y Administration, whichever is higher, as per
the minimum Wages Act, 1£48. However, if a IJ!epar;‘-h'ient is already
paying daily wages at a hig}her rate, the practice could e continued
with the approval of its Finur.cial Adviser.

“Where work of more than cne type is to be performed through the year
but each type of work does;inot justify a separate regular employees, a
multifunctional post may be':reated for handling thcse items of work
with the concurrence of the M/nistry of Finance.




In the year 1993 the Principal Bench of Central Administrative Tribunal delivered

o r

a Judgment on’ 16 2.1990 in the case of Ra/kamal and others Vs Unlon of India and

TR S fe s Syt M I

others (1990) 13 ATC 478 therein it issued certam directlons 0 the Govt of India, as

~

i undeér:

“29. In the light of the foregomg, the application is disposed of with the

follo W/ng findings; orders and d/rectlons

(i) We hold that the present practlce and procedure folls: ./VBJ by different
rr/n/str/es/departments and ithe offices under them in the matter of
engagement disengagement and regularization of casual labourers on

/njust/ce " The Government of India, except the Ministry of Railways,
should be treated as a single-unit in the context of engagement and
regularization of casual Iabourers,

(ii) The impugned orders dated; 12th October, 1989 passed by the
respondents, are set:aside andiquashed. Mo

(iii) ~ The respondents are directed:, ‘to continue the services of the appllcants
a as casual laborers in the regular vacancies in the post of Group D arising
in the Ministry of Food and C'wl Supplies and its offices at Delhi and to
consider their regularization i /n such vacancies;

(iv)  In case, no vacancies exist in the Ministry of Food ana Civil Supplies and
its offices, they should be adjusted against the: -vdcaricies of Group D
staff, in other m/n/strles/depa rtments/attached/subordinate offices for
appointment in accordance W/th the scheme directed to be prepared as
mentioned in paragraph 21 above.

{v) The respondents are dlrected not to induct fresh recruits as casual
labourers through Employment Exchange or otherwise, overlookmg the
oreferent/al claims of the appllcants, and

{vi) The emeluments to be given:to the applicants till their regularization

should be strictly in accordance with the orders and mst ructions issued

by the Department of Personnel and Training. A_fter thelr regt?lar/zatlon,

, .elongmg to the Group D category

The interim order passed : .on December 11 1989 and continued
hereafter directing the respondents that the status quo as regard the
Ay agntinuance of all the four applicants as casuul labourers, be
S maintained is made absolute.,, o o

T Even at’t‘er the issue of theefore said»’éOM as it would appear from pérag_raph 2

i

i

-.M;, B toliy

(vu)

fire

that the recruit‘ment of casual workers w"afuid continue as contained:-in OM dated

7.6.1988. On 31 5.2004 the DOPT issued 2 geV|sed OM vide No 40014/5/2004 Estt©

e v ’L ';'» 547
directing merger of 50% of the Dearness Al Iowance with basic pay for computation of

daily rates of w;ages of casual labourer as ung‘i_;er:
i - i

i
11

the basis of their separate strength of staff results in inequalities and -

.«,they shall be paid the same pay and allowances as regular employee’*‘“

-~

5




“The undersigned is directzd to say that references iicve Leen
received from various quarters se¢ kmg clarification whetner 50% of
Dearrness Allowance merged with. basic pay to Central Government
emrlcyees w.e.f. 1.4.2004 vide M("‘nistry of Finance, Department of
Experditure OM No.105/1/104-IC. dated Ist March, 2004 would be

admissible to casual labourers for the purpose of comgpuiction of
their gaily rates of wages. .

The matter has .been considered in consultation - with the

Ministry of Finance and it has beei)ﬂdecided that 50% of the Dearness

Allowance merged with the basic zay will be admissible to casual

labourers with temporary status and also to casual employees who

are ent/tled to daily rate of wages w1th reference to the minimum of

the pay scale for corresponding regular Group D officiai -w.e.f Ist

_ April, 2004 for the purpose of cormputation of their:dgily rates of

; wages. The casual labourers entitled to daily wages not linked to the

rrjzjnilntl‘in of the pay scale plus Dearness Allowance for corresponding

Group' D employees or casual workers/contingent employees engaged
T on part time basis shali riot be entitled to the above benefit.

This issues in concurrence WI”h Department of Expenditure iC
UO N¢.105/1/2004-IC dated 19" May, 2004.”

| 11, On the basis of the above circulaf the respondent No,5;1i§s,uie". OM dated

$.7.2007, the relevant part of which reads as “ollows:

“In accordance with the instruction.aid down in the Depariment of
Personiel & Training Om No.49014/2/86-Estt© dated 7.6.1588 read
with JOPT Circular No.49014/5/200% dated 31/5/2004, sanciion is
hereby accorded to the payment of casual workers paid on daily wage
basis, where nature of work is the same a that of the reqular employees
at the rate of 1/30"™ of the pay at the minimum of time scale of pay of
the Group D staff plus Dearness Pay plus dearness allowances, ie.,
Py 1/3@" of (Rs.2550/+ Rs. 1,275+ Rs. 1109 25/1338.75 ie., Rs. 164/- pr day
- C' for 8 hours of work a day. ;

2. Inc zases where the work done by. casual work is different from the
work done by regular employees, the daily wages payable will-be Rs.
144/- »er day in terms of Dy.Labour Welfare Commissioner (Central)
communication Ref.No:Cy.LWC{C)/NWR/2005/4000 dated 30.9.2Cu%.”

12. The respondent organization acknowl2dged that the work being done by the

applicants wars the same as that of the regular employees and they werc not casual

—5)._

l| rac ognition of this

@R \on da Iy wages performing dlfferent mt of casual dutles

he wages being paid to the applicant were further revised vide letter

29 | 7(7%
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No.CC/JPR/ZQQ8-O9/2773 dated 12/17% Nfo'i’ember.. 2008 and Letter No.CC/JPR/2010-

11/289 dated 18™ October, 2010 [A7& A&j: The later brought up the payment to be
made to sucl employees to Rs. 292 pereay on the basre lolf ttr}é a;g\‘/e‘.formulatlon
The applicants submitted a representaﬂon to the respondents wherem~ they have

detailed the work bemg done by them as per the Clrcular No.22 dated lé 1.2011 under
the multltaskmg scheme. It is interesting t;e-firrote that the work involves a- much larger
vista than what is ordinarai:ly done by ani'_‘avverage‘employee and 'wh-i_::'r:.no regular
emoloyee we;ui‘ld normally agree to c';o. lt r/aries from maintehanee of t4r1e records,
nh. :tocopyrhé, ‘mght and guard duty, « rnvmg”‘vehlcles watering the plants to mgntion a
few in addltlor. they are also required to dc date entry, typing of rattor anc return

f2eding and p‘rocessing. The applicintsin thi; representation admiitéd .t-hat-tiae scheme

of Casual Labourers (Grant of Temporary Stéfcys and Regul'ariz'ation) was only applicable

tilf 1993 but they made request to the effeci ffhat the Ministry should be asked to revise
this scheme. P A
13, Admittedly, the Scheme of 1993 was a one time dispensation. This issue has

been dealt with irj_ a decided case by the é{on’ble Supreme Court Union of India Vs,

Mohanlal and'othe‘rs, (2002) 4 SCC 573 andﬁﬁ_eld as under:

8, C/ause 4 of the Scheme /5 =/ery clear that the corferment of
’tempomry status is <o be given tc the casual labourers who weré in
employment as on the date of commencement of the Scheme. Some of
the Central Administrative Tnbunal took the view that this is an
ongoing scheme and as and when cas"al labourers complete 230 dav'
of wo*k in a year or 206 days (in case of offices observing?s.. 'h:ys a
weel/, they are entitlzd to get ’temporary status We do nr,i u (v T.!t

T -

g
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continuous service. Of.course, it is: up to the Umon government to ’
formuiate any scheme as and when it ;< found necessary that the:cxsual ...
labourers are to be given temporary vtatus and Iater they are 1 : h
absorbed in Group D posts.: '

8. The f)fwsmn Bench of the Calcutta liigh Courtin T. ‘Rajaklll V. Unlon of
India WP{CT) NO.86 of 1999 (Cal)(DB) . held that clause 7 must be read i i
a manner in which it does not render it unconstltutlonal :The employersj;,; -
cannot at their whim dispense with thi services of the eus,zaf It.bourerszéﬂ
who have acquired “temporary’ status. The entire object of the 19933}-
scheme was to regularize all casual workers. To allow such uncanalised:~
power of termination would also defeat the object. of he Scheme, _
Dispensing with the services of a casual labourer unde clause 7 in our. .-
view, could be for misconduct etc. : L

9. Having regard to the general scheme of 1993, we are also of the view
that'the casual labourers who acqm're ‘temporary’ status cannot be
removed szerely on the whims and janc:es of the employer. If there is
sy j‘.uent work and other casual labaurers are still to be. er 1pzcved oy
- the empioyer for carrying out the werk, the casual labourers who have‘._ -
acquired ‘temporary’ status shall not ‘be removed from serwce as per :,
clause 7 of the Scheme. If there is se'/ous m/sconduct or wolatlon of .
service rules, it would be open to the employer to d/spense with- the;_' o
services of a casual labourer who had ac qu/red the ’temporar/ stﬂtué

N
1~

Now'\"/vé come to the question that \&ﬁrat is the gu_id_ing_’prmci% lq \{vhereby the .

payment of daily wage workers should be mace. The question was dnswered by the

Hon'ble Apex Court in the case of Surinder Sin_;g;s and another_Vs".,' The Engineer-in-Chief,' ‘

CPWD and others, AIR 1986 SC 584:

“One would have though that the judgment inithe . - =~ -
Nehru Yuvak Kendra’s case (Eupra}' concluded . further”. .
argument on the question, however, Shri \V.C.Mahajun, - -
) ledrned counsel for the Central Govenemnt reiterated the -
P same argument and also contended that the doctrineof ‘equal . "
' .pay for equal work’ was a mere al;stract doctrine and that Ii"_'_,"‘f“
”‘"‘:‘\\\ was not capable of being enforced in a court of Iaw He--

'ir ’?‘” \,\ eferred us to the observatlons of this court :in. Kl.n‘?’ 5

N & iranlal Bakshi Vs. Union of India,.AIR 1962 SC 1139. We are. - . 4

\ notXa little surprised that such an. argument. should’ ‘be. . L
Vddviynced on behalf of the Central i5overnment 36 years gfter 3 c
‘i‘heépassmg of the Constitution and 11 years after the Forty - .
""§ec;)nd Amendment proclaiming India as a Socialist repuhllc v
"7)7e Central Government like al! crgamsm “of the State .s i
o A&ch mitted to the Directive Prmc1pl=5 ofState PoI/cy and Art. 35 o
" enshrines the principle of equal pay for equal work. In Randhir.” %
Singt: Vs, Union of India, (1982) 5 £CR 298 (AIR 1_982 SC879)....-
this court ha occasion to explain the observa_tio_n.s"' in Kishori ' :
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15.

paymvnt of wages to the daily wage employees Pdlschargmg the duties of a regular
employee will continue to be govemed by the provnsnons of O\A dated 7.6. 1988 desplte
the fact that the OM dated 10 9. 1993 has been deemed to be_ya

Even in the case of Union of India Vs Mohanlal and other*?supra}, the prmcnple that

with altogether. Under other conéiitions the_"ser_vic'es -are “protected. The' Hon'ble
Supreme Court while holding so have not di'spensec-l‘ with this pririeiple. The second

conclusion is that it is more than e[<aar that the applicants have bétn doing the same

—

~ months.”

":_’32

Mohan Lal Bakshi V .Unijon: of lnd:a (supra) and to pomt out
how. the principle of equal pay for’ equal work is not an
abstract doctrine and how it is a vital and wgorous doctrme
accepted through the world. partlcularly by all _soclalist
countries. For the benefit oj those. that.do not seem to-be
aware of it, we may point: out ha the dec:smn ’n ‘Randhir
Singh’s case has been followed in many ‘number of cases by

this Court and has been ajfirmed by a Constitution Bench of

this Court in D.S.Nakara V. Union of India (1983) 2 SCR 165: AIR
1983 SC 130. The Central Government, the State Governments

. and likewise all public sector undertakings are expected to

Sfunction like model and enl/ghtened employers and arguments
such as those which were advanced before us: that the
principle of equal pay for equal work is an abstract doctrme
which cannot be enforced in a- court of law should ill-come

- from the mouths of the Staté and the State Undertakings, We
ullow both the writ petmans and direct the respondents, as in .

he Nehru Yuvak Kendra’s case (supra) to pay to the petitioners
and all other daily rated employees, the same salary and
allowances as are paid to.ragular and permanen*‘employees
with effect from the datz when they. were respectively
employed. The responden.., will pay to each of the petitioners
a sum of Rs. 1000/- towards their costs. We also record our
regret that many f’e'mplé)yees are " kept ‘in ~service on. a
temporary daily-wage basis without their services being
reqularized. We hope that the ~Government will take
appropriate action to regulanze the services of all those who
have been In contmuous emplo ment for more than six

On the basis of the afo'rjesaid discussions we rea,ch’éd the conclusion ~the-

e hm‘e dlspensatlon
1ay ~——J—‘;~

'\\}wom as regular employees and efJen more. -We cannot imagine that a regular UDC
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well recognized that a circular from above does not changed the ground‘realitiesin
_,eftect. Where the appiicants have been perforlning the duties:of a regular”ernolio;lree or
more and continue to do so is a fact their statt;e cannot change overnight b\r th.e mere
fact that a cnrcular has been issued by a superlor authority. The third co’nclu'sion is that
by issue of the’ lmpugned OM dated 31.5. 2011 |A1] the material facts are not altered by
A\fpne StrOkEAJf pen What the apphcants were doing earlier they contlnue to. do SO

leven after the is§He of the impugned OM, A already held that where the nature of
_ s .

work remains to be the same as the regular employees the payment will also continue '

to be the same. ‘ S

. 'Whether the reduct/on of wages as has been ocdered vide the. lmpugned order [Al] is
~ violative ofArtche 14 gnd 21? ‘

16. The doctrine of equal pay for equal wola'k is well enshrined in our Constitution
" articulated through Article 14. This article for the sake of convenience needs to be
reproduced.

[

Article 123 Equality before law:- The State shall not deny to any pérson etjuality
before the Iaw or the equal protection of the laws within the terrltory of India

_.so of the Hon'ble Apex Court. It is also to be noted that it forms a part of the basic

;alte/gt}_\x_e.materié'l facts or restrict the family req.Jirements of such workers. It is trite that
1 i L o '
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/=7~ once one is used to a higher set of income it is difficult for him to .curtail one’s

X

Ll

requirements to a lower income. -
' 18, It is also significant to note thet no show cause notice has been issued to
/-the applicants tefore reducing their daily wages structure. 'While certainly the services

"""of the applicants as decided in the case of_: glnion of India Vs. Mohanlal and others,

(supra) can be dispensed with one month’s notice by means of a termination

* simplicitor. For reducing or altering the vi_"/age structure to their disadvantage- will

§

requlre prior show cause and giving them opportunlty of being heard. The prlnc1ple of

aud: alteram partem is inviolate in such casc.s In any event, such a reductlon is not

justified in thg ;ases in hand. ’ . \.
' L o N
What relief(s) if any could be granted to the applicants? - A&

19. Answer to " he first two questions which go in favour of he applicants, ob;}iovusly, persuade

)

the Tribunal to znswer this question too in their favour. In view of the discussions on the above

issues we comé to the conclusion that the unilateral action of the respondents in reducing the

wages of the a‘bplicants without ‘having given tharmn an opportunity to show cause is violative-of
not only the ccnstitutional provisions but also td2 principles of natural justice. It 'i}hencejbad
-under law. The ollowing reliefs are, therefore, oji:rdered:

(1) ‘The impugned order dated 31}5.2011 [A1] is hereby quashed.

(11) The respondents are directed to continue making payment to the
“applicants @ 1/30th of the pay at the minimum of the time scale of the
Group ‘D’ staff plus dearness allowance ie., Rs. 292 per days as basic
‘way w.e:f 1.7.2008 with all consequentlal benefits. . ' .
No modification of the OM dated 12.9.2008 is warranted as the legaiity

> 1 of the OM has not been in chiallenge nor would the same be necessary-..

\\ : for granting the reliefs (i) and (ii). : o _ /

’ i ' lio order as to the costs. : -

( DR. KBS RA.IAN)
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